
BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH. KOLKATA

ORIGINAL APPLICATION No. 94 OF 2O2slEZ

In the :natter of:

A11 India Anti

Organization (Regd.),

Sri Subrata Mallick.

Corruption

represented by

... APPLICANT

-Versus-

+ _ The State of West Bengal & Ors.

... Respondents

couNTER AFFIDAVIT oN BEHALF oF TIIE RESPoNDENT No. 6& 11

I, shri Rajib Ghosh, son of Rampada Ghosh , aged about 57 years,

by faith: Hindu, by occupation- Government service, now posted as Deputy

District Land & Land Reforms officer, Nadia, District: Nadia, pin No.

74Il4O, do hereby solemnly verify and say as follows-

L I am the Deputy District Land & Land Reforms officer,

Nadia, and duly authorized by the Respondent No. 6 & 11 herein to affirm

this counter affidavit on behalf of them before the Hon'lole National Green

Tribunal, I have made myself acquainted with the facts and circumstances

of this case to affirm this affidavit. The photocopy of the authorization

letter is annexed herewith and marked as Annexure -A.
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2. That the Respondent no. 10 herein had

MDTC/SAND/LINEAR/20 I 654 Dated lst April, 2022 for

dredging/desilting/extraction of silt/earth/soil for the linear project at

Majerchar, Kancharapara of Kalyani Sub-Division in the District of Nadia,

for construction of Kalyani-Barrackpore Expressway from river Ganga

from the West Bengal Mineral Development & Trading Corporation Limited

(WBMDTCL). Subsequently, as per instruction the ADM and DL&LRO,

Nadia issued excavation permission through the online portal system as

per SOP.

The photocopy of the permission let*ter is annexed herewith and marked as

Annexure -8.

It is siated that the Government of West Bengal, Department of Industry,

Commerce & Enterprise, Mines Branch issued one Order bearing No. 100-

ICE- l2}l I (99) I 8 I 2O22-MINES-SEC-DepIt of ICE dated February 22,

2022. By virtue of the said Order, it was circulated that the Department of

Industry, Commerce & Enterprise upon receiving several representations

through WBMDTCL and other Statutory organizations for grant of

approval for dredging/desilting operations in rivers/water bodies for the

purpose of extraction of silt/earth/soil as filling materials for the linear

projects. It is also stated that " the role of WBMDTCL/concerned DL&LRO

of the district is restricted to, approval of excavation permit up to the

maximum quantity as shall be intimated by the permission granting

authority and facilitating the generation of road e-challan through online

central portal for transportation of silt/ earthl soil. However, the entire
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technical supervision

responsibility of the

stretch of river / darn

of dredging/desilting f extraction of si

parent department under whose jurisdiction the

f water body area falls."

The photocopy of the order and SOP is annexed herewith and marked as

Annexure -C.

4. That the statements made in paragraph nos. r, 2 & 3 are true to

knowledge and those contained in paragraph nos. 2 & 3 are based

information derived from records, which I veri$r believe to be true and

rests are my respectful submission before this Hon'ble Tribunal.

my

on

the

Prepared in my office

A 'Y<; >^r_* t.< ,

Advocate
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.Annexute A

Government of West Bengal
Office of the Additional District Magistrate and District Land

Reforms Officer, Nadi+ Krishnagar, Nadia
Phone N o= 0347 2-8242U 25%55 Mail I d: admlrn a dia@ sm ail. c o m

Memo No: +1 Lq Date: a\'OO . LOL3

To whom it may concern

Sub: Authorization in respect of Counter Affidavit on behalf of Respondent No. 5 &
11 in connection with Original Application No. 94/2O23/EZ in the matter of All India
Anti Cormption Organization Vs.- the State of West Bengal & Ors

With reference to above, Sri Rajib Ghosh, WB-SS (Exe) & Dy. DL&LRO District-Nadia is

hereby authorized to file the Affidavit on behalf of the Respondent No. 6 & 11 in the Original

Application No.94/2023/EZ n the matter of All India Anti Comrption Oryantzanon Vs.- the

State of West Bengal & Ors . This also has the approval of the District Magisbate, Nadia i.e the

respondent no. 6.

\ -- 
r

+-\}'
..........u....

Signature of the Respondenl* 1-,

#
Signature attested

Additional District magistrate and
District land and Land Reforms Officer

Nadia
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5 *Antqxute- 3
S{EST' BENGAL FfIIUER^&L DEVELOFMENT &

TRADINS CORPORATTON LTD,
(A Govt. of West Bengal Undertaking)

M DrC/SAN D/LIN EAR/2 O / 6s 4

To,

The General Manager (I),
West Bengal l-lighway Development Corporation Ltd'
HRBC Blrawan, 4'h & 5th floor,
Munshi Premchand Sarani
Kolkata: 700'021

Sub : Regarding permission for dredging/desllting from Hooghly river from
Chainage 189.8 km and 192.0 km as mentioned in your letter dated: 03,09.2021;
Memo no : IWAI/KOL/HYSUR-MI5C/2018-19/556

Sir,
This is to Inform you that the Department of lndustry, Commerce & Enterprises has

authorized thls Corporation (WBMDTCL) to act as State Nodal Agency for carrylng out dredging /
desllting operations in rivers / water bodies to extract silt / earth / soil to be used as filling materials
for all linear projects, guided by Standard Operating Procedure (SOP) approved by the Departmeni
vicle crder no, 100-ICE-12011(99)/8/2022-MINES-SEC-Deptt. of ICE dated 2Znu February, 2022.

This is also to infornr you that the Department of Industry, Commerce & Enterprises,
Governrnent of West Bengal has instructed this Corporation vid'e memo no, 154-lCE-
12011(99)/8/2022-MINES dated 27.03,20?2^to take up the project as forwarded by your good office
vide memo no, 0373/WBHDCL dated 2no March, 2022 as per the approved SOP,

In view of the Test Report recommended by your memo no, 068I/WBHDCL dated 1sr April
2022, WBMDTCL is pleased to grant you the permission for dredging / desilltlng from Hooghly rrver
as per the proposal submitted by you

You ore requested to send the filled format (Annex-A) for creation of login in the online porL!l
for rnaking statutory payrnents & generation of e-challans as stated in the SOP, You are also
requested to malrrtain technical supervision of the work and ensure adherence to the conditlons of
the SOP at all times,

Tlris is for your information & necessary action please.

Enclo : As stated

MDrc/sAND/LTNEAR/20/ 6 s 4 / 1(6)

Copy forwarded to:

- 1. The Secretary, Govt. of West Bengal, Irrigation & Waterways Department,
Z. l'he District Land & Land Reforms Officer, Nadla with instructlon to grant excav6fiel ri'.11r:rir

through the onllne Portal as per SOP.
3, The Director, Inland Walerways Authorlty of India-for technical supervision or the worl<

4. 5r. PS to the Sr:cretary, Govt. of West Bengal, IC&E Dept, to place it before the authority'
5. Sr, pS to the Principal Secretary, Irrigatiorr & Waterways Dept. GoWB, to place il before tltr'.r

authority,
6. The General Manager, M/s Dineshchandra R, Agarwal Infracon Pvt Ltd,

(-\
\.r

^ ,rtH:.illu[ ri;c:r.,Cha i rnra nr9.-Manbf ir .

clN, ul42l 9w819n5GC028707
Regd. 0ffice : WBll0C Building, 3rd Floor

DJ-l 0, Sodor-ll, Solt Loke, |(olkoro-70009 I
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,'':ate: 23.05.2022

srs sion for De siltin for our
e

1, M/s Dinesh chandra R Agrawat lnfracon pvt. Ltd has been awarded the
Expressway.Project by Govt.of west Bengar vide LoA no. 2126/vvBHDCL dt.
M/s West Biingat Highway Development.

2. Pursuant to Clauses/ Arlicte in
Nadia & DM, North 24 Paraqanas

Contract Agreemenl M/s WBHDCL requested to DM,

3, ln the process, they have also requested to M/s lnland Waterways Authority of lndia for
arranging a NOC to take up De siltation of Nationat Waterways no.1 under river Hooghly
vide letter no. 1038/ WBHDCL dt.10.08.2021

4' M/s lWAl have carried out survey of Navigational Channel and asked approval from their
Head Quarlers. On obtaining a clearance from their HQ, they have issued a NOC vide their
letter no \WA|/KOUHySUR- MtSC/ 2018-19/556 dt 03 09.2021

5' M/s WBHDCL requested the same to DM, Nadia by forwarding the NOC obtained from
M/s lWAl vide their letter no. 1377/ WBHDCL dt 29 09.2021

6. on receipt of request from GM 1, wBHDCL,*o,o, & DL & LRo, Nadia requested to cMD,
VlBMDTCL for their advice/ SOP vicle memo no. 2897/MM/Nadia/2021 dt. 25.11.2021

7. A SQP was approved by Deparlment of lndustry, Commerce & Enterprise vide order no.
1 00-ICE-1 201 1 (99)/B/2022-Mines-SEC-Dep t of ICE dt 22.02.2022

B. M/s WBHDCL submitted our request to M/s WBMDTCL vide letter no.373/ WBHDCL dt.
02.03.2022 whero all requirements were attached.

9. Query regarding Quality of Material was raised by M/s MBMDTCL vide mail
and the same was complied by M/s wBHDCL vide their tetter no. 71s/ wBHDCL
dt 06 04 2022

10. On submission of all requisite annexures, M/s WBMDTCL has approved our request and
3 nos. of Sfock permit was provided as-

A) Majerchar ( 103/552022)
B) Char Kancharapara ( 104/ 552022)
C) Char Nanadanbati ( 105/ SS 2022)

Ihese above Sfock permit is valid up to August 2023.

11. ADM & DL & LRO, Nadia was requested for approval of above vide our request no
74/T/22-23/RpT, B0/T/22-23/RpT & B4/T/22_23/RpT .

12. 74/T/22-23/RPT & B0/ T/ 22-23/ RPT are approved by DL & LRO whereas B4/T/22-
23/RPT is awaited and may be approved within this week.

t\

l*'.C)

sr3ffiil;- ?trCI

their letter no. 2520/ WBHDCL dt.
to allow us to extract Soil for Construction of Highway vide
18.1 2 2019
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7 *Arrnqnut€ C-

Dated: 22.02.2022

West Bengal
for grant of

exffaction of

@
Government of West Bengat

Department of Industry, Commerce & Enterprises

4, Abanindranath Tagore Sarani ((Camac Street). Kotkata_700016

No I 00JCE-t20rt(99y8i2022_MTNES_SEC-Depn. of ICE

ORDER

whereas the Govt' of this Department has received several representation throughMineral Developntent & Trading corporation Ltd and other skrutory organisationsapproval for dredging/desilting operations in rivers/water bodies for the purpose ofsilt/earth/soil as filling materials for the Iinei r projects_

AND WHEREAS, Land & Land Reforms
Department have approved the proposar. 

I & Refugee' Relief& R'ehabilitation Department and this

AND WHERE'AS' a standard operating Procedure (sop) in this regard has been prepared(enclosed herewith) and approved by this Department.

Now the Government of this Department has been pleased to order that henceforthMineral Devclopment & Trading corporation I-to. wiu act as state Nodar Agency rordredging/desilting operations in riverslwater bodies ro extract silt/earth/soil for fillingall linear projects, guided by Standard Operating procedure(sUp) stated above.

By order of the Governor.
sd-

Secretary to the Govt. of West Bengal

West Bengai
carrying out
materials for

*/l[fT3Hl^T\*
,a I Reqn \o.- "9/02 | -:
f,\ r*rin lS
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Prrdip Brnerje
AREA. SADAR

Drte- 2U0627

ro' r00 lr( sr )-rc'-r 20r r(9q)/8fi022-i'rNF:5-riEf-Dcpn. 
of rcECopy fonv*rded for informnrio" u";;;*sarp.*criou to:

1) The principal$ecrotary,lrrigation 
and Water ways Department, Govt.Eengal,Jalaeampad Elhawan, Bidhannagar,kol€l

2) The principat Secrstary public Health Engineering Department , Govt. of WestBengal, New Secretariat Building,kol-.tt't#;::fi:T"*'ary' 
Pubric works Depaftmenr, Govt. orwest Bensar. Khadya

4) The Chairrnan curn futanaging Director
West Bengal Mincral Development & Trading Corporation Ltd,WB,|DC Building,3rd Ftoor, DJ 10, DJ glock,sector-ll, Bidhannagar,Korkata-7''sgl far kind inforrnation and necessary setion.This has a reference to his tirerno No.MDTC/'AND/002/150 dt.18.01.2022"5) The Chief Goneral Manager ( Tech), RO, Kolkata,

s) rhe General ltrlanager, west B*ngar High way Deveropment corporatfon r_td, r_tR'cBhawan, Munsi premchand Sarani, kol-21
7-29) The District Magistrate( ail| for kinct informafion.
30-511 The ADfvt & DL &LRO ( afl) for kiner information.

to tr,* cuur3eJ ?.ngur

489



tegn.I{o,'79le2
Whereas Department of Industry, Commerce and
receiving the representation for grant of approvalobtain silt/earth/soil as filling materials mainly
Authority of India (NHAt), West Bengat Highway
bodies/orga nisations.

Enterprises, GoWB
for dredging/desilting in
for the linear projects of ys
Development Corporation and other statutory

MINISTRY oF ENVIRoNMENT' FoREsr AND cLIMATE CHANGE has published Gazette Not|FrcATroNNew Defhj' the 28th March' 2020 s'o. 1'224(E) regarding exemption of Environment crearance forpurpose of "Extraction or sourcing or bo'owing of ordinary earth for the rinear projects such asroads, pipelines, etc,,. (Copy enclosed)

rhus in order to expedite the projects, the forowing sop maybe adopted:
1' The government organization through its project rmplementing Unit/authorized agencyshall identify the stretch of river/dam /water boiy/area for dredging/desilting/extraction ofsilt/earth/soil and conduct sample analysis of the materiar from an accredited rab for thepurpose' only those projects/areas having silt/earth/soil which is only fit for filling purposeand cannot be used for construction purpose shat be considered.2' An application with the sarnple analysis report has to be submitted by the projectlmplementing unit/ authorized agency to Executive Engineer, lrrigation & waterwaysDepartment/ concerned authority under whgse jurisdiction the stretch of river/dam fwaterbody/area falls' Executive Engineer/concerned *in"riit shail verify the detairs, peruse thesample report and if that the area has silt/earth/soil which is only fit for filling purposes 

{^ not construction purpose) will grant the NoC for such projects .3' An application along with sample analysis report and with the Noc so obtained shall besubmitted by the project lmplementing Unit/authorized agency duly forwarded by

:fflffiTi:-"tt'on to Department of Industry, commerce and Enterprises with the
4' Department of Industry , commerce and Enterprises may directly or through its authorizedagency i.e. WBMDTCL grant permission to carry out the work.5' 

'A copy of the said permission shall be sent to DLLRo of concerned district and rrrigation &Waterways Departmentl concerned depa rtment.6' WBMDTCL may directly or through concerned DLLRo of the distr;ct shafi *eate a profire forthe said agency in the centralizede_challan portal.
7 ' WBMDTCL may directly or through concerned DLLRo of the district sharl grant excavationpermit against payment of royalty, cess, DMF and other charges for the maximum quantityas shall be intimated by the permission granting authority.8' The role of the WBMDTCL/ concerned DLLRo of the aistrict is restricted to , approvar ofexcavation permit up to the maximum quantity as shail be intimated by the permissiongrantin8 authority and facilitating the generation of road e-challan through online centrafportaf for transportation of silt/earth/soil . However, the entire technicar supervision ofdredging/desilting/extraction of silt/earth/soil is responsibirity of the parent departmentunder whose jurisdiction the stretch of river/dam/water body/area falls.
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BE

TRIBUNAL,

KOLKATA

ORIGINAL

2022lEZ

ONAL

ERN ZONE

GREEN

BRANCH,

APPLICATION NO. 94 0F

In the matter of :

A11 India Anti Corruption Organization

....Applicant

-Versus-

State of West Bengal & Ors.

' +' ... Respondents.

Counter affrdavit on
Responden!No.6 & 11.

Sudip Kumar Dutta
Advocate, High Court,
Contact - 9874782072
Chamber - 12/1, Hare
Room No - 1,
Ground Floor, Kolkata

behalf of

Calcutta

Street,

- 700001
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